
I , 
,: '{ate ,behind thIs resoraenee of ITan and has 

the 'Government taken note that the 
, A.merican fleet., ,part of the Seventh Ameri-
.n PIeet, the Bnterprise and some other 
'veasels, have anchored off Karachi? Has 

',dati lot anything to do with the danger of 
Iran-Iraq war spilling over into the other 
Persian Gulf countries and whether the 
United States of America has told Iran 
that any spreading of the war into the 
Gulf countries would threaten the vital 
interests of the United Stattes ? 

SHR.I B.lt. BHAGAT: In a conflict 
, like this, the local conilict, the danger of 
its ,pilling over in a wider context is always 
there and the involvement of the outside 
po\\oers and the major powers is always 
there and that is the reason that we have 
always taken this position that they should 
be settled peacefully through peaceful nego-
tiation. 

There are conflicting reports about the 
relative strength. But we would not like 
to pass any judgment on this matter, their 
relative Sll ength. Moreover, these are no t 
very verifia ble sources. We get the analy-
sis from different sources and, therefore, I 
would not like to pass a judgment on this 

Fortunately, in this confiict, although 
it has gone on for several years, there is no 
direct involvement of the outside powers, 
Althouah Iraq is getting replenishment of 
arms from some sources whereas Iran is 
Betting spares and others from other sour-
ces, apart from that, there is no major 
problem. 

SURI G. G. SWELL: The American 
fleet oft' Karachi. It is also a direct danger 
to us. Can you tell something about it '1 

MR. SPEAKER: We are having a 
diacU8SioD OD it. 

SHRI B. R. DHAGAT: We have a 
call attention tomorrow. We will answer 
that. 

Mit. SPEAICER! That is what I said. 

Jb£lusloD of 'Tanti' Community iu tbe list 
of Scheduled Castes 

.348. SHRI C. P. THAKUR: Wi)) 
the Minister of WELFARE be pleased to 
• tat. : 

(a) whether Government have received 
'representations 'to treat 'Tanti' (Tatwa) 
Community as synonym of 'Pan', whlal i. 
in the list of Scheduled Castet in Bihar- ; 

(b) whether Union Government have 
invited the comlnents of State Government 
of Bihar in this regard; and 

(c) the date by which the decisiol'l is 
likely to be taken by Union Government 
in tbis regard? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WELFARE (sHit I 
GIRIDHAR GOMANGO): (a) and (b) 
Yes, Sir. 

(c) The proposal to !Delude • TanU' 
(Tatwa) as synonym of 'Pan' whicll is io 
the list of Scheduled Castes in Bihar is 
being considered along with similar· other 
proposals in the con' ext of the proposed 
comprehensive r~vision of the lists of 
Scheduled C~lstes and Schcdtlled Tribes in 
consultation with the ~o.lccrned State 
GovernnlentjUnion TenitolY Administra-
tion including the Government of Bihar 
and the Registrar General (.) f IJlJia. At this 
stage, it is not possible L) Indicate the 
date by which the proposal for the com-
prehensive revision of the lists of Scheduled 
Castes and Scheduled Tribes would be ina-
lised. 

Further, amendment in the existlng liats 
of Scheduled Castes and Scheduled Tribes 
can be done only throuh an Act of Parlia. 
nlent jn view of Articles 341 (2) and 342 (2) 
of the Constitution. 

SHRI C. P. THAKUR: The whole idea 
of putting certa in castes in the list of S~he­
dulcd Caste,S and Scheduled Tribes is, to 
promote their social, educational and 
economic conditkms. Now, is the hon. 
Minister aware of the fact that accord;og to 
the recent census there are certain Sche-
duled Castes in Bihar in which there is 'Dot 
a single Matriculate or a single literate 
woman and there are certain Scheduled 
Tribes I ike the Pahadia tribes of Santhal 
PdrganaS and the Birhor tribe of Chota 
Nagpur who are fast disappearing. I want 
to know wha t steps is the Government 
taking for their improvement. It d ""at 
enough that you allot some funds for their 
improvement. In spite of that this is tbe 
position . 
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,'.... THE MINISTBR OP SrATB OF THB 
~" .. ,:MJNIST&Y OP WELPARB (DR.. 
j~~' .&NaND.R.A. IU1MAlU BAJP AI): It is 

:Dot there in the main question. It is out 
of context. 

\',"',' 

SHItI C. P. THAKUR: Is the Govern-
ment thinking to include Bhuiyan of CbOt3 
Nagpur in the list of Seheduled Tribes and 

'" Machwa, the fishermen in the list of 
,. Scheduled Castes as their conditions arc 

also as bad as other Scheduled Castes? 

,i" 

MR. SPEAKER: 1 do not know how 
It arises out of the main question. You 

: .·alll ask only about Tanti co rom unity. 
SHRI C. P. THAKUR: There cannot 

be other supplementaries on this. 
MR. SPEAKER: There are 500 odd 

communities. They ate asking for it. 

DR. RAJENDRA KUMARl BAJPAI: 
We cannot say about all of them. 

SHRI VAKKOM PURUSHOTHATvlAN : 
In 1970 Of 1971, the then Law Mi',ister, 
Mr. Panampally Govinda Meno n j:1Lrodu· 
ted an amcndmg Bit 1 including so many 
communities as recommended by the St~te 
Governments in the list of Scheduled Castes 

. and Scheduled Tribes. Of course, from 
Kerala State Kudumi commuldty was also 
included. But that is not the question. The 
point is that even though that Bill was 
introduced it could not be passed. Will the 

Government now consider reintroducing that 
Bill and get it passed by the Parliament. 

DR. RAJENDRA KUMARI BAJPAI: 
The Government is coming with a compre-
hensive Bill and at that time we will con-
sider all the aspects. From time to time 
this question has been raised and it is only 
the Parliament that is competent to add or 
delete any name of Scheduled Castes or 
Scheduled Tribes. So we al'e intending to 
'bring a very comprehensive Bill in this 
resaId. 

SHRI BASUDBB ACHARIA: Since 
.,the Government proposes to bring a lelis-
lation for amendment of this list .of Schedu-
led Castes and Scheduled Tribes, may I 
know from the hon Minister which are the 
Scheduled Castes and Sched uled Tribes, 

,communities the Government propose to 
i8Qitxie in the list of Scheduled Castes and 
Scheduled Tribes 1 

MR. SPEAKER: I do not think it 
arise. out of the main question. It is 
irrelevant. 

Orlll A,,''''''' 
DR. RAJBNDRA IC..UMAaI ,.:BAJP1f\J 

It is not possible to ind~~ it DOW. ,~j 

. MR.. SPEAK.ER: The .qucsdon is ltDly 
regarding Ta.nti com mUD ity.. Them -iI, no 
more scope for questions. You caD put a 
separate question if you want to ask Other 
things. 

H 
Feasibility studies on ComputerlsatJoD :In 

Various Departmeots ," 
*349. SHRI BASUDEB ACHARIA: 

Will the PRIME MINISTER be pleased to 
state : 

(a) the money spent for conducting 
feasibility studies on computerisation in 
various deJ'3rtments and the subsequent 
legal. operational and administratiye 
implications; 

(b) the names of the agencies which 
were entrusted with such studies and the 
names of department for which such study 
was conducted; and 

(c) the names of the department in 
respect of which reports have since been 
submitted by such agencies 1 

THL MI'JISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS AND 
SPACE (SHRI SHIVRAJ V. PATIL): (a) 
to (c) A Statement is given below. 

Statement 
(a) Government of India has spen t about 

Rs. 14 lakhs, for conducting feasibility 
studies on computerisation of various 
Departments for 19 major studies conducted 
by outside agencies. In addition, feasibility 
studies on computerisation of various 
Departments have been carried out by 
National Informatics Centre (NIC), Depart-
ment of Electronics. which have been set 
up by the Government of India as a nodal 
organisation for assisting the various 
departments with their computerisatioD 
requirements. NIC carries out such fea-
sibility studies free of cost. So far an esti-
mated 120 man-months of effort has been 
made, by NIC for preparing ·f,asibility 
studies. Wherever legal, operational and 
administrative implications are involved. 
they are looked into by the concerned 
Departments or by NIC on a case to case 
basis. 

\ 

(b) and (c) Details are 'lives in the 
enclosed Annexure. 


